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CoRrrecTION oF ANSWER To U.S.Q. No.
3616, pATED 29-8-66, REGARDING LAF.
HELICOPTER'S FORCED LANDING.

The Minister of State in the Minis-
try of Defence (Shri A, M. Thomas):
In reply to part (a) of the Unstarred
Question No. 3616 regarding IAF
Helicopter's forced landing on 3lst
July 1966, answered on 29th August
1966, 1 had inter alia stated that there
were three Service personnel on
board the helicopter besides the Pilot.

The correct position is that there
were three Service personnel includ-
ing the pilot on board the helicopter.

I take this opportunity to
ine answer previously given.

correct

CorrectioN oF ANswer To U.S.Q. No.
61, paTED 25-7-1966 REGARDING Ex-
PLOSION IN ORDNANCE FacTory, Kigr-
KEE.

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
While answering Unstarred Lok Sabha
Question No. 61 on 25.7.1966, I had
placed a statement on the Table of the
House. In para 3(c) of that state-
ment, I had stated as follows: —

“3(c). Ammaunition Factory Co-
operative Society

Late Shri Pattulo was a
member of Ammunition
Factory Cooperative So-
ciety Lid. and under
Death - cum - Benevolent
Fund Scheme and Family
Relief Fund of the Socie-
ty, his family is entitled
to Rs. 500 and Rs. 150
from these funds res-
pectively. The amount
has not been paid in the
absence of legal heir-
ship certificate.”

2. Information has since been re-
ceiveg that the earlier Statement
which was based on information
given by the Ammunition Factory
Cooperative Society has not been
tound correct on further scrutiny in
as much as the late Shri Pattulo was
not a member of the Ammunition
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Factory Cnoperu‘tive Society  Ltd.,
Kirkee and hence his family is not
cligible for any payments under the
Death-cum-Benevoient Fund Scheme
and Family Relief Fund of the So-
ciety.

12 hrs.

RE. CALLING ATTENTION NOTICE
AND MOTION FOR ADJOURN-
MENT

Shrimati Vimla Devi (Eluru): Mr,
Speaker, Sir, I had given a call atten-
tion notice on the situation in Andhra
Pradesh and I have been informed
that it hag bheen disallowed. When all
sorts of statements and speeches are
allowed to be made by Shri S. K, Patil
in this House, why should I not be
allowed to raise a matter....

Mr. Speaker: Order, order. She
should not register that objection in
this mauner. I will request her not
to raise it now here.

Shrimati Vimla Devi: You have
allowed all sorts of statements and
speeches to be 'made by S, K. Patil
and company thereby provoking the
people of Andhra Pradesh, Now you
do not allow me to raise a matter
which is agitating the people of
Andhra Pradesh very much. The
army and navy have been mobilised
to deal with the situation....

Mr. Speaker: 1 am requesting the
hon. lady Member not to proceed in
this manner and interrupt the pro-
ceedings. 1 do not want to be harsh.

Shrimati Vimla Devi: Why should
I not be allowed to raise the call
attention motion on the situation pre-
vailing in Andhra Pradesh? The posi-
tion there is getting very much....

Mr, Speaker: It will be difficult to
carry on in this manner

ot TR (FTAT) ¢ AN

L1 P
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Mr, Speaker: I do not allow it.

Shrimati Vimla Devi: Now they
are going to station police along the
whole railway line....

Mr. Speaker: I would request her
to resume her seat, Will some mem-
bers of her Group kindly ask her to
resume her seat. (Interruptions).

Shrimati Vimla Devi: Why should
I sit down when others have been
permitted to provoke the people of
Andhra Pradesh....

Mr, Speaker: Order, order,

st Wy feww (§i7) EEC
gy, AN §8 @ty feey
T 5 F1 g7 a7 o

Shrimati Vimla Devi: I never rise
on any other occasion to interrupt the
prcceedings, But here a situation is
being created deliberately provoking
the people of Andhra Pradesh. You
did not disallow them from making
such provocative statements, but now
Yyou ask me to sit down.

Mr. Speaker: Order order.

ot vy fomd - wegs AR, W9
wi-niferen feamdy av g7 w1y & faqe
& Arfm
Shrimatj Vimla Devi: I am here to
represent the people of my State. I

have every right to raise an issue
which concerns them very much....

Mr. Speaker: I am really eonstrain-

ed to take stronger steps. I hmve
borne with her too much.
Shrimati Vimla Devi: When they

make such statements, you do not ask
them to sit down. By such statements
they are provoking the people of
Andhra Pradesh.

Mr, Speaker: I am beginning to
think. I have to take stronger steps
against the hon. lady Member, Let
what she says not go on record. That
is the utmost that I can say.
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Shrimati Vimla Devi: ***

Mr. Speaker: Now I will have to
ask her to withdraw from the House.

Shrimati Vimla Devi: ***
Mr, Speaker: If she does not with-
draw, I will have to name her,
wt wy fewd © semer wERw , A9
FARY AW T ]TT | qTT 3T FY 2 frwe
T afag
ot oy (fgae) @ ww Afgew
|/ & ATY TAT SYAGTT A FIAC |

Shrimati Vimla Devi: ***

Mr. Speaker: There
some limit.

Shrimati Vimla Devi: ***

ought to be

Mr. Speaker: She is forcing me
to take action. I cannot help it.

Shrimati Vimla Devi: ***

Mr, Speaker: 1 am being forced to
take action, She will kindly with-
draw from the House,

Shrimati Vimla Devi: ***

Mr. Speaker: She will kindly with-
draw from the House.
Shrimati Vimla Devi: ***

(Shrimati Vimla Devi then
House.)

! TRATAR . WA ARG,

& ¥ o ora-geary fear 4 amEY
W ¥ PAFT ¥ Awowg gu

(Interruptions).

left the

R WP - T d5 a1 |

w TReACAE ;. & &5 S,
A gy Wy A A gw Afwg
W F FA-FA Y 7@ AT ARAT WIQ

*** Not recorded.
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giar R g R i@ FF T
ferar wifge o I fawarg femmn
afeg fs. ..

e WELT ¢ AT AT Tg hawr
&7 & wv § f& ww @ a®
T AR 5T @7 W 45 Ay |
(Interruptions).

st TRTICAR . WY 9gd wd
aw gA fwa | (Interruptions).

W wEYaw . § A7 g g |

(Interruptions).

! ORETAR . WY FY gAa
grm . & amgR AgF wEAr ) & o w9
1 I TgT ATET § | TG S KT S

" gr @Y &

it v fomd : 3w § 1 aedl B
agt 9T @A &1 wfuaw {1

weas wEYRd : § 5 A3 ¥ ITEATE
F&T i a2 qTANT @EE ®0 GEAE |
W frasm daraar g A AW
ge Alfeq w10 &1 w7 & 37 79 A
AT 3, 41 w17 FF 97 w7

it vy fawdt | w9 &9 A GA
#ifsa | (Interruptions).

st gEw W weTA  (3T19) ¢
[emey  #gEd, W9 A 4g Arfq &
A & fr g feey gwT F difew w1
ST ALY FET | 34T qEEIT AT Ah
¥ W1 T gara &, 7wy FE Wy aifew
T A9 #TQ & 7 gH A S
Fifea 37 o1 @ &, Sfww wa 7 oF W
P Ricat e ARE L

qens WE ¢ FTHTT A qyeft aEy
sady g Fak & qaa f@mr g
(Interruptions).
1881 (Af) LSD—8.
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A st gew o wuAw  ag aae
FFERXY | GHCA qGTT T FT AW
AN wew @ wfwa g

(Interruptions).

ot RO wEE W,
wYay 9T sfqaew &Y AT SATaET &)
o9 F1 g AT WY | (Interruptions).

waq A & 59 q@ g &
ferg aaTC AL & | WY ATgT =W IF

Interruptions).

A TREACA : WY AL AT GAAT
ot 7 Tey §°

M gEHAT § 1

ot gen W wgA@ : Ry TR
g W awaT &7 gW WA
weara 3 &, e weAra ¥ §, Sfww
W9 IT 9 F FEAHRIT F QA &
g feafs & gn &7 gOd

- (Interruptions).

ot w¥ (F@E) ;. WY AR
A1 & S &1 quar dfae | wrAd
weeq &1 agy faady 31

=t THEIOAA | {19 AL AT g
Afaw  awr ¥ g1, weaar TE
o S AT &T AWg 1 ;T A
g e sifaw | (Interruptions).

weqq wgvaa ;w4 & A qhera
T, oY f 59 grI@ & dva< § H1 AW
wea ¢ fF g AY A A F AT
= 1 @ R feamie wewaE
q,-(vag (Interruptions).
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The Minister of Parliamentary Aff-
airs and Communications (Shri Satya
Narayan Sinha): I beg to move:

“That Swami Rameshwaranand,

a Member of the House, named

by the Speaker, be suspended

from the service of the House for
the rest of the session.”

oY g W WA : Heaw qEEd,
aTT & A0 faaew § fF oo @ aew Ay
egfi #3 &, @ifs a1gT arEt #1 get
& dwr oY Wi FX IR E, 9€ F g
| W19 IT HT THIT F g

Mr. Speaker: The motion is:

“That Swami Rameshwaranand,
a Member of the House, named
by the Speaker, be suspended
from the service of the House for
the rest of the session.”

ot aTnyY . Tee qRRd, WO
{4 g

ot gen =T wgAW ;. qg AT
FTHTT Y FgT 94T | 37T Ty Sy
%Y Tqq q9a ¥ faq fasrar mar, ar agi
9T & For qfvww g s §
fadzs < Tgar g & qvwiT ag
qETq ar| X |

N TARAAE qIEA  (ATAEHT)
wEas WA, W qH AW 7w afag )

Shrl Ranga (Chittoor): I can under-
stand your feeling of exasperation and
I can also appreciate your proposal,
but I cannot appreciate the proposal
made by the Leader of the House,

G AR AT - A% §, facpw
3% &1 (nterruptions).

Shri Ranga: You make a proposal
before the House for the suspension
of a member for a day, at the most for
a week; that is a thing which can be
stomached by us under certain cir-
eumstances, but suddenly the Leader
of the House remembers his respon-
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sibilities towards this House, and that
too only when you remind him of it
and all of us of it, and he has no
other formula except that the member
named by you should be suspended
for the rest of the session, It was
done once before against one of my
members, and I had to seek your per-
mission later on for its ‘modification.
It is not proper, let me say that with
all the responsibility that I can com-
mand, to make a recommendation in
that fashion. Let him, if he wishes
to, amend his own proposition for the
suspension of the member for the
day, or for one week, but not more
than that. We are not prepared to
support him.

»t TwAAT grEw . "TY qA WY
g7 #fry, mener AgET |

Shri U. M. Trivedi (Mandsaur): Sir,
my difficulty is this, I am not in
favour of such an affront to the
Speaker, Personally, I would have
liked that Swami Rameshwaranand,
after having had his say, would have
stopped at that stage, I would have
preferred it. But at the same time..
(Interruptions.) I do not like that
suspension should be asked for for
such length of time. After all it is a
token punishment that is to be meted
out and I think the Leader of the
House should not go to that extreme
end. Things should be looked at in
the proper perspective . . . (Interrup-
tion.)

Mr, Speaker: 1 have only to put it
to the leaders of the Opposition as
to whether any one of them stood up
at that time when I was asking him
again and again and he was recalci-
trant, He has saig so many things;
he has been going on, I allowed him
some latitude. Then, he continues
and says openly that he would not
sit down. What is there for me to
do then?

Shri Ranga: You are again making
a 'mistake. Excuse my saying so. We
have not said anything about your
proposal, What we have guggested is
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a suitable amendment of the proposal
made by the Leader of the House,

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, on a point of order. I
do not oppose the proposal that you
have laid down, We do not admit it
but for the sake of argument, assum-
ing that he had committed some con-
travention of the rules, the punish-
ment for the violation of the rule
should fit the crime. Prof. Ranga
rightly referred to that. Your order
directing him to abstain from the
House for the rest of the day is there.
But to ask a Member, for a violation
of this rule, to withdraw for the rest
of the session is too much,

Mr, Speaker: He would not go.
What should I say?

Shri Hari Vishnu Kamath: May I
also explain that on this particular
rule, I gave notice of amendment long
ago, more than six months back but it
is still hanging fire.

Mr. Speaker: So long as the rules
are as they are, they stand. Unless
the Leader of the House has anything
more to say, I have to put that motion

ot AWy 377 9% AT gaEAT
®TIW

e WERE 377 97 IAT
T 997 T 97 % QY 1

st qIryY:  gATO EWwA gEE
T F

WA wET : /A AgY gy awan
FWAA FT F§ F1geT @ ¢ |
Division No. 2]

Abdul Rashid Bakshi, Shei
Achal Singh, Shri

Achuthan, Shri Balmiki, Shri
Akkamma Devi, Shrimati Basappa, Shri
Alva, Sbri A.S. Baswant, Shri
Alvs, Shri Joachim Besra, Shri

Anjanappa, Shri
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ot a ;AN T gA ¥ e
AT agAT | WY IF F W
g ad) A0 a9 gAN ¥ wE §9
T 8% T |

ot ToEES A W qW g
#difag. ... (wawm)

st ar
famre & a1t &%

oY &7 grata
... (wTEew)

Mr. Speaker: The hon. Minister.

Shri Satya Narayan Sinha: If you
want, you may reduce the period. I
beg to move:

“That Shri Rameshwaranand,
a Member of the House, named
by the Speaker, be suspended
from the service of the House
for ten days.”

Mr. Speaker: The question is:

That Shri Rameshwaranand, a
Member of the House, named by
the Speaker be suspended from
the service of the House for ten
days.”

Mr. Speaker: The lobbies
been cleared. The question is:

have

“That Shri Rameshwaranand, a
Member of the House, named by
the Speaker, be suspended from
the service of the House for ten
days.”

The Lok Sabha divided
[x2.18 hrs.

Chakraverti® Shri P.R.

Chanda, Shrimati Jyotsna
Chandrabhan Singh, Dr.
Chandriki, Shri

Chaturvedi, Shri S.N.
Chaudhry, Shri Chandramani Lal

Ankineedu, Shri
Babunath Singh, Shri
Bejej, Shri Kemalnayan
Bakliwal, Shri

Bhanu Prakash Singh, Shri
Bhatkar, Shri

Bist, Shr i J.B.S.

Borooah, Shri P.C.
Brajeshwar Prasad, Shri
Brij Basi Lal, Shri

Chaudhuri, Shri D.S.
Chaudhuri, Shri Sachindrs
Das Dr. M.M.

Dass, Shri C.

Deshmukh, Smt. Vimala
Dey, Shri $.K.



1541 Re. CA & AM
Dighe, Shri

Dinesh Singh, Shri

Dixit, Shri G.N.

Dubey, Shri R.G.
Dwivedi, Shri M.L.
Elayaperumal, Shri

Ering, Shri D.

Pirodia, Shri

Ganapati Ram, Shri
Ghosh, Shri N.R.

Hanada, Shri Subodh
Hanumarthaiys, Shri
Heda, Shri

Hem Raj, Shri
Himatsingks, Shri

Igbal Singh, Shri

Jadhav, Shri M.L.
Jagjivan Ram, Shri

Jemir, Shri S.C.
Jamunadevi, Shrimati
Jha, Shri Yogendrs

Joshi, Shri A.C.

Jyotishi, Shri J.P.
Kajrolkar, Shri

Kamble, Shri

Kappen, Shri

Kcishing, Shri Rishang
Khanna, Shri Mehr Chand
Khanna, Shri P.K.
Kotoki, Shri Liladhar
Kouijalgi, Shri H.V.

Krips Shankar, Shri
Krisbna, Shri M.R.
Krishnamachari, Shri T.T.
Kureel, Shri B.N.

Laskar, Shri N.R.
Lonikar, Shri

Mahadeva Prasad, Dr.
Mahida, Shri Narendra Singh
Mahish i Dr. Sarojini
Mamoons Sultan, Shrimati
Malaichami, Shri M.
Malhotra, Shri Inder J.
Manaen, Shri

Mandal,  Shri J.
Mandal, Shri Yamuna Prasad

Division No. 2]

Bade, Shri

Bagri, Shri Maniram
Barua, Shri Hem
Chatterjee, N.C.
Gopalan, Shri A. K.
Gupta, Shri Indrajit
‘Gupts, Shri Kashi Ram
Imbichibava, Shri
Kachhavaiya, Shri H.C.
Kamath, Shri H.V.
Kunhan, Shei P.
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Maniyangadan, Shri
Mantri, Shri D.D.
Marandi, Shri

Maruthiah, Shri

Mehdi, Shri S.A.
Mechrotra, Shr i Braj Bihsr
Mehta, Shri J.R.

Mehta, Shri Jashvant
Menon, Shri Govinda
Mirzas, Shri Bakar Ali
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Sahu, Shri Rameshwar
Saigal, Shri A.S.

Seraf, Shri Sham Lal
Sarma, Shri A.T.
Satyabhama Devi, Shrimati
Scindia, Shrimati Vijays Raje
Sen, Shri P.G.

Shah, Shri Manabendrs
Shah, Shrimati Jayaben
Shakuntala Devi, Shrimati

Moh Shri G d
More, Shri K.L.

Murthi, Shri B.S.
Murti, Shri M.S.
Muthiah, Shri

Naik, Shri Maheswar
Nayar, Dr. Sushils
Nesamony, Shri

Niranjan Lal, Shri
Pandey, Shri R.S.
Pandey, Shri Vishwa Nath
Parashar, Shri

Patel Shri N.N.

Patil Shri M.B.

Patil, Shri S.K.

Patil, Shri T.A.

Pattabhi Raman, Shri C. R.
Prabhakar, Shri Naval
Pratap Singh, Shri
Raghunath Singh, Shri
Raghuramaiah, Shri

Rai, Shrimati Sahodrs Bsi
Raej Bahadur, Shri

Rajdeo Singh, Shri

Raju, Shri D.B.
Ramdhani Das, Shri
Rane, Shri

Ranga Rao, Shri

Ranijit Singh, Shri

Rao, Shri Jaganatha

Rao, Shri Krishnamoorthy
Rao, Shri Muthyal

Rao, Shri Ramapathi

Ray, Shrimati Renuka
Reddi, Dr. B. Gopala.
Saha, Dr. S. K.

NOES

Lahri Singh, Shri
Limaye, Shri Madhu
Mahato, Shri Bhajahari
Mate, Shri

Maurya Shri

Nair, Shri P.K. Vagudevan
Nambiar, Shri

Nath Pai, Shri

Ombkar Singh, Shri
Pattnaysk, Shri Kishen
Pottekkat, Shri

Sh iya, Shri

Sharma, Shri D.C.

Shashi Ranjan, Shri
Shastri, Shri Ramanand
Sheo Narsin, Shri

Shinde, Shri

Shree Narayan Das, Shri
Shukla, Shri Vidya Charan
Shyamkumari Devi, Shrimati
Siddanajappa, Shri
Siddiah, Shri

Singh, Dr. B.N.

Singh, Shri D.N.

Singh, Shri S.T.

Sinha, Shrimati Tarkesbwari
Sinhasan Singh, Shri

Soy, Shri H.C.
Subbaraman, Shri
Subramanyam, Shri T.
Sumat Prasad, Shri
Surendra Pal Singh, Shri
Surya Prasad, Shri
Swamy, Shri M.P.

Swaran Singh, Shri

Tahir, Shri Mohsmmad
‘Tiwary, Shri K.N.

‘Tyagi, Shri

Upadhayaya, Shri Shivs Dutt
Vaishya Shri M.B.

Varma, Shri Ravindrs
Venkatasubbaish, Shri P.
Vidyalankar, Shri A.N.
Virbhadra Singh, Shri
Vyas, Shri Radhelal
Yadev, Shri Ram Harkh

Sarkar, Shri Murmu
Shashank Manjari, Shrimati
Shastri, Shri Prakesh Vir
Swamy, Shri Sivamurthi
Suraj Lal, Shri
Trivedi, Shri U.M.
Umanath, Shri
Utiys, Shri

Yu< v ShriR.S.
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Mr. Speaker: The result of the divi-
sion is: Ayes 171; Noes 31,
The motion was adopted.

MUy W e FEETHY S
¥ qvna &7 § o S faar grea
J fFar & 3% FT WIET FA ZY A1 ATe?
oA AF

ot TRIAUAT . HENE HZ 1T,
# gigET A I FT qAEI AIKL
®GTE | TTY A atq A9 qF qg)
g7 =0, greE Ag g4 A, A aw &
qET ATIAT, WG AT G A GG FT )

ot wy fomd: 71 qAE § &
T a1y qf= fade ga dfag ) T
AFE TGN FrT 0 FiE wEATT AR
W arar g

oTH AgE T mgaﬁa:?
qara §a1 4EY g/t GEd  gled &7
SUAT A & IFFT AT G AR |

N UHATE qAT . qegE "R,
wwr & %% a7 gor AR A fw
W TR FoAT a1 @ fomd e
T T s A= T

WqA WEIW ;. qgT TW a9 qEH
T qATT G & 1

t Twdaw qrEw oy AT
faaea g |
Shri U, M. Trivedi: I am sorry

that Shri Rameshwaranand has not
left the House. I also do no want to
sit here and tolerate this thing. I am
also walking out and am requesting
him that he should also come out
with me.

ot TRRA®  qTET : WET N A,
qua #t 15 fye at 10 fye & foag
wfa 7T §

Mr. Speaker: I adjourn the House
for half an hour.
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12.22 hrs,

(The Lok Sabha then adjourned till
Fifty-two minutes past Twelve of the
Clock.)

(The Lok Sabha re-assembled at fifty
minutes past Twelve of the Clock)
(MR. SPEAKER in the Chair]
PAPERS LAID ON THE TABLE

ANNUAL REPORT OF THE INDIAN STATIS-
TICAL INSTITUTE, CALCUTTA

The Parllamentary Secretary to the
Prime Minister ang Minister of Atomie
Energy (Dr. Sarojini Mahishl): Sir,
on behalf of Shrimati Indira Gandhi,
I beg to lay on the Table a copy of
the Annual Report of the Indian Sta-
tistical Institute, Calcutta, for the
year 1964-65. ([Placed in Library.
See No. LT-72224|66].

=t wg fawd (WAT) 0 wawm
TRITT, AT UF QqE WG WL 2|

A WEAT : T AT 97

ot vy fowd : qed At gmeEw
|

AN WEAT g A7 @ TAT
M gga A€ § ad

wt Ay famd ;. qeeHiE nw &
ait ¥+ wETw FY feafq ot wEwd
qT | gAIR G W ZHIY 8 qT qHTH

I AT wF wAr ® T gAY

g AT ;. WqrET, AT |
st wg fowd | @ e oA TE

HETT AT gHIT qF X1 qA AN
Fifam |

weas wgEw S AN

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, I want to say something
on this item. You will be pleased to
see that what has been laid on the
Table is a copy of the Annual Report

of the Indian Statistical Institute,
Calcutta, The next item also refers





